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Statement of Objectives and Reasons

In a view of, the Himalayan University being a
trademark under The Trade Mark Act, 1999 and the
agreement between Himalayan University, Itanagar,
Arunachal Pradesh and H imalayan Garhwal University,
Pauri Garhwal; it is expedient to amend the name of the
Himalayan Garhwal University.

2- The proposed Bill fulfills the above objectives.

Dr. Dhan Singh Rawat
Minister



The Himalayan Garhwal University (Amendment) Bill, 2021
(Uttarakhand Bill No. ...... Year, 2021)

A
Bill
further to amend in the Himalayan Garhwal University Act, 2016.

Be it enacted by Uttarakhand State Legislature in the Seventy-Second Year of
the Republic of India as follows:-

Short title and 1. (1) This Act may be called the Himalayan Garhwal
Commencement University (Amendment) Act, 2021.

(2) It shall come into force at-once.

Amendment 2. In the Himalayan Garhwal University Act, 2016,

in the Act (hereinafter referred to as principal Act) for the words
“Himalayan Garhwal University” wherever they occurs
the words, “Maharaja  Agrasen Himalayan Garhwal
University” shall be substituted.

Saving 3. Notwithstanding such amendment anything done or any
action taken under the principal Act shall be deemed to
have been done or taken under the corresponding
provisions of this Act.
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